
t9i3 Resolution re: Appoint-  3 DECE2CBER 1954
ment of a Law Commission

[Dr. Katju]

My hon. friend, Shri Misra,  was 
reading out something  about  the 
Vedas.  It uplifted me.  There were 
no lawyers in those days. {Interrup­
tions.)  Where were the criminals who 
would face  the crime? (Interrup­
tions.')

Mr. Chairman: You all  pleaded
guilty when you were before  the 
Courts.

Dr. Katju: For the last fifteen days 
in this House, Member after Member 
rose in his seat and spoke that  a 
guilty person should not be asked a 
single question which was incrimina­
tory.  Nothing should be done to in­
duce him to make a single incrimina­
tory statement. What is an incrimina­
tory statement?  An  incriminatory 
statement is a statement by a guilty 
person which leads to the conclusion 
that he admits doing the wrong thing. 
But every Member here  is  most 
anxious that he should not be com­
pelled to say so.  Somebody said that 
the criminal should stand in the dock 
dumb.  Do not compel him to  say 
"My darling’. Do not compel him to 
say: “I looked at such and  such  a 
woman with greedy eyes.” (Interrup­
tions.)  I shall bring these observa­
tions to an end.

I think the hon. Mover of this Reso­
lution has to be congratulated because 
he has drawn pointed attention to a 
very important topic and he has earn­
ed, I submit, the gratitude of all of 
us. The Prime Minister has, on behalf 
of the Grovernment, accepted the prin­
ciple of the Resolution. I request the 
hon. Mover to consider all these and 
withdraw the Resolution  and I can 
really say that  even  within a few 
months action will be  taken which 
will satisfy the country.

Mr; Chalmuui: Does the hon. Mem­
ber want to proceed further with his 
Resolution?

Resolution re: Statu- 19x4 
tory Body to Supervise 
and Control Govern­
ment Industrial 
' undertakings

Shri Thlmmaiah: There are no two
opinions about the constitution of the 
Law Commission.

Mr. Chairman: I am only asking
him whether he wants to proceed fur­
ther and  I  should  put the Reso­
lution to the vote of the House.

Dr. Katju: He wants to withdraw.

Shri Thimmaiah: In view of the as­
surance given by  the  hon.  Prime 
Minister and the Home Minister,  I 
wish to withdraw my Resolution.

Mr. Chairman: Does the hon. Mem­
ber have the leave of the House to 
withdraw his Resolution?

Hon. Members: Yes.

The Resolution was, by leave with­
drawn.

Mr. Chairman: The Resolution  is, 
by leave, withdrawn and the amend­
ments do not arise.

vymESOLUTION RE:  STATUTORY
BODY TO SUPERVISE AND  CON­
TROL GOVERNMENT INDUSTRIAL 

UNDERTAKINGS

Shri  Raghavachari  (Penukonda): 
There are just a few minutes and I 
wish to start ̂ith the Resolution.  I 
beg to move:

“This House is of opinion that 
Government should immediately 
set up a Statutory Body to exer­
cise general supervision and con­
trol of such industries where tĥ' 
Government has whole or substan­
tial interest, either financial  or . 

^̂ydtherwise.”  '

At the outset, I wish to make it per­
fectly clear that the purpose of  this 
Resolution is not to try to  convince 
the Government or the House or can­
vass arguments in support of it be-
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^ause I find as a Member of. this ^  
House, on an earlier occasion alx)ut a 
year ago when resolution moved by 
Dr. Lanka Sundaram, relating to this 
matter, in a way, was discussed on 
the floor of this House, the Finance 
Minister made certain observations in 
respect of this matter. He appears to 
my mind to have practically conced- 
■ed the case for su(^ an examination.
In his own language, the Finance 
Minister put it. Steps are contempla­
ted in good time. It has been God’s 
good time. We do not know when 
that good time comes.

He undertook or rattier made a 
statement that the Government are 
also contemplating some measures in 
the same directions; as I submitted,
‘in good time’ something will be done. 
Therefore, I feel that there is not 
much need for many elaborate argu­
ments in its support.

Apart from that, now that it has 
come as a Resolution to be discussed 
before this House, I would submit that 
in the peculiar circumstances in 
which our country is situated in the 
modern set-up as we are today, there 
is considerable need for, not only the 
careful husbanding of the particular^

industries that the Government has 
already started or is a partner in, but 
there is also, I feel, great need for 
expanding further industries. In the <. 
modem days, when a country has be-  ̂
come independent, it is absolutely 
^ en tia l that it must so manage its 
affairs t ^ t  it must always be in a 
position to face and brave the whole 
world. As we are seeing, the inter­
national atmosphere in the whole 
world is always grouping itself into 
two all over, almost to a point of war­
ring. They have not begun; but it is 
progressing in that direction, one sus­
pecting the other, and one always ap­
prehending some danger to itself. 
Therefore, we have these theories of 
peaceful co-existence, peace in the 
world, and such principles for states­
men.

Shri S. N. Das (Darbhanga Cen­
tral): There is no quorum in the
House.

Mr. Chaimuui: It is already near­
ing 5.15. There is no likelihood of 

. quorum being made up. There are 
only two minutes left I adjourn the 
House to Monday, 11 a .m .

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, the 
6th December, 1954.




